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• CENTRAL ADM INISTRATIwE TRiBUNAL

pra^iCIPAL BENCH ,NEy DELHI

C.A,ND.208l/19g0

New Delhi, This the 26th Day of October

Hop,* bl» 3hri Justice S.C,Wathur^Chairman

Hon'bie Shri P . T. Th 1 r uu sng ad am, ember (i)

1, Shri Siri Rsf?i son of Sh.Ram Lai
residant of 1/91/5, Usst Rohtash Msigar
Gali near Punjab Hotsl .3hu.hdars
Delhi 110032.

2. Shri R.K.Osin son of Shri f'^.S.-'sin
r/o Prabhu Bhewan, near City Arya
S^maj f'landir, Sonepst-i 31 001 ,

2, Shri R»C.S,harrr,£ scnn of lat®
Shri'Shanti Suaroop 1738, ^^ai Bsisti
S,.P .Kukar jes Msrg, D©Ihi-1 1 0006.

4, Shri K.S.yerma sen of Shri G ian Cass •

•JZ'^Se, i'i srainn^Heu Delhi 11 0029.

5, Shri Tilak Raj son of late Shri
Harnam Dass 4 612, Ary/a Purs,Delhi

5. Brs.B Tigga u/o Shri T.S.Albsrt
LJZ-2O5 Possangipur tillage

•Oanskpuri, Nbu Delhi,

Uorsus

1. Delhi #ldm inistration
Through Chief Secretary
5, Alipur Road, Delhi.

2. The Seeretary(Labour)
Delhi Adminiatrstion

15, Rajpur Road, Delhi.

,,Applirants

.Resoond snta

Sy None

0 R D £ R(Oral)

Hcn'bla Shri Justice S.C.Wathur.Chairman

I* The applicants sesk a dirgction to

ths respondents ta_pay thsm salary in the

same scale ofZas/being paid to thsir

counter^parti liorking in Civil and Criminal
y '

Courts under the Delhi t^dministration ,
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2, The applicants .are uorking on the post of

Readers in the Labour Courts and Industrial

Tribunals under Delhi Administration. Their

scale of pay i® Rs.l 200-2040. The applicants

assert that Readers in Civil and Criminal Courts

under Delhi Administration gets salay in the

scale of pay RS.16A0-2900. According to the

applicants they and the readers in the Civil

and Criminal Courts are discharging dutits of

identical nature and therefore there is no

reason- to deny them the scale which has bsen

alloued to. readers of the Ciuil and Criminal
1 , •

Courts.

3, The application has been opposed on behalf

of the respondents. A reply has been filed in

which the applicants'claim of parity has been

denied, -In pars 4,7 it is asserted that the

duties performed by the applicants are of

routine uneJ-istero-type-nature.

4, In ordsr to claim parity it uas nacssssry

for the applicants to point out the.sources of

recruitment, the qualification prescribed, the

method of recruitment and the quantum of uork

discharged by the readers in•the tuo courts.

There is no statement regarding ths nature of

recruitment, qualification preseribed and sources

of r®cruitma(ijt. The claim of parity is therefore

unsustainable, ,

5, Though the applicants claim that they have

been discharging duties of idential nature they

have not placed on record the cause listj of
t

labour.. ' courts and Tribunals or of the Civil

and Criminal Courts. Even the number of esses

..3
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listed before the Labour Courts and Tribunsls on

a day has not been ind.icstad. It may be said

that the nature of uork is idential but if th?*

uolume of work is different, the claim for

parity uould be mis-concsiwed.

6, In uieu of the eboua, tha application leeks

merit and is hereby dismissed. There shall he

no order as to costs.

f. 3-
(P.T.Thiruueng adam) (S.C.nathur)
WsmbBr(A) Chairman
27,10,94 27.10.94

LCP


